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Original Applicatiod No.36/93.

THIS THE 22ND DAY OF||SEPTEMBER,1994

HON *BLE MR,JUSTICE 8,0} SAKSENA, V ICE~CHAIRMAN.

| HON'BLE MRe K. MUTHUKUMWAR, MEMBER (Aomy.)
H |

i |

| Naudhari, ‘

| Luthur, Mohalla 3 tapur

(Northem), Dhobi Gali,

Post Basaratpur,

Oistrict Gorakhpup. tEdsss Applicant,

BY ADVOCATE SHRI PIYUSH MISHRA

| ..

1. Union of Ipndi ’
through General Ménager,
Railways, Lycknow

2. Deputy Secret ry,§ |
Reilways Dire tor%te of
Public Grieven ey |
Cabinate Secretariat,

Sardar Patel avan,
New Delhi-110 Do1.
3. General Manage (Worksmen ), |
North-Bstern Railways, |
Gorakhpur, ‘ |
:s | |
ig 4. Commercial Man ger, |
[ NeEs Railways, : ‘!

Gorakhpur, ‘ :3%:::: Respondents, !

it |

(None for reSpcndedts)
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| JUSTICE B,C, SAKSENA, LICE-CHAIRM@MH

We have heard thF learned coufsel for the applicant.
|

1 |
1 The applicant seeks qu%shing of orddr dated 8-5-1992,copy of whiich

is annexed as Anexure-1. By the s$ order the Chief Personnél
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| Officer, N,E, Railuyays, in reply tgd

fhid representation dated

| 31=12-1991 preferred by the applican

4
sy has simply indicated thdt ' w

the copy of the Hoh'ble High Court judgment dated 7-3-1999

furnished by the applicent is incom ‘éte. The applicant was,

therefore, required|te {furnish g

the High Court's udgment . A copy of the High Court Jjudgment

-

| has been annexed as mnexure Ne<dIIIL In the penultimate parggraph

. of the said judgment it;has been indipated :-
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;; If he applies for getting back his job
| | 1
i he ShOUldj not be treatfd e%ssesane ? b

. The learned counsel for the applicant

earnestly urges that keéping

in view the context and %he observatigns made abovsénthe said

ﬁ‘ sentence, evidently the ' word 'differ#ntly' is missing after th

Hf word 'treated!', Th

at may be so, Thﬁ remedy of the applicant ik

not before us, He ¢annbt seek quasﬁing of order dated 8-5-9p,

of the Bhief Personnel Officer in r:I:y to his representation

dated 31-12-91 apprmaching this Tribghal. He should have got

& Hi Cosrecled R
ceaptabe«téaoﬁs;order passed by the High Court g and he should hav?

| furnished the same befors the authority,

b

The directions containdd ;
. in the order dated 8=5-92 does not bfal with any service matter
. and this 0,4, is not maintainable undds sec=tion 19 of the
I |

| Administrative. Tribunals Act. The 0.8, is completely misconcelived

and it is, therefore, dis&issed suﬁ%afnly. fo
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| (Ko MUTHUKUMAR) | (BeC. SAKSENA)
| MEMBER (ADM,) | | V ICE~CHAIRMAN .
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